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Record of Proceedings

Learned counsel for the Petitioner submitted that the present Petition had been
filed for the grant of an inter-State Category ‘IV’ trading licence under the Trading
Licence Regulations, 2020, and the Petitioner fulfils all the requirements as specified

therein.

2. Considering the submissions made by the learned counsel for the Petitioner,
the Commission directed the Petitioner to submit an audited special balance sheet as
on any date falling within 30 days immediately preceding the date of filing of the
present application within two weeks.

3. Subject to the above, the Commission reserved the matter for order.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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